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IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL : HYDERAEAD BENCH

AT HYDERABAD

* k&
C.A.1320/96. . Dt, ef _Decision |3 27-8-98.
Smt;G.S.R.SaraSWati .. Applicant

Vs

1., The Uniesn ¢f India rep. by
the Chief Festmaster General,
. P, Circle, Hyderabad.

?. The Pastmaster General, Kurneel
Regien, Kurnecel,

2, The Supdt, of Feost Cffices,
NMandyal Pestal Divisien,

Nandyal,
4, Mudsvat Semla Naik .. Refspendents,
Coeunsel for the applicant : Mr.K.S.R.Anjageyulu
Ceunsel for the respendents s Mr.N,R,Devaraj,Sr,CGSCL for R=1teR=3
Mr.Y.Appala Raju for R-4,
CCRAM :=

THE HCON'BLE SHRI R. RANGARZJAN : MEMBER (ADMN.)

1 THE HCN'BLE SHRI E.S.JAI FARAMESHWAR : MEMBIR (JUDL.)

¥

aed



" the secend cententien

-
ORDER

(=

ARAL ORDER (PER HON'BLE SHRI B,.S.JAI FARAMESHWAR : MEMBER (JUDL.)

Heard Yr.D,Subramanyam fer Mr.K,S.R.Anjanqyuluy,

learped ceunsel fer the applicant and Hr,N,R.Devaraj, learned

counsel for the ¢fficial responidents and Mr.Y,Appala Raj

councel for R-4,

2. The Post of EDBPM, CObulapuram Eranch offig

vacant or the regular incumbent attaining the age of 65

1, learned

re fell

years,

It is stated that the respondents requested the local emplsyment

exchange to ferward eligible candidates,
had ferwarded 10 candidates,

his candidature,

fixing the last date zs 31-5~96. In respcnse te this 1

The empleoyment exchange
However, only ene candidate submitted

Hence, an epen netificatien was issugd ep 8-5-56

ctificatien

dated 8-5—9@,7 candidates had submitted their candidatyre, But that

notification was cancelled and another netification bed
BEM/Chulapuram dated 6-6-96 (Annexure-I) was issued. 1
28 well as the Respendent Neo.4 applied for the same. R

selected and sppeinted,

3. This CA is filed challenging the selectip

appeintment of R4 and for a coensequential directien tg

ring Ne.B~-6/
he applicant

-4 Was

n and

the

respendents to appeint the applicant s EDBFM, CObulapufam Branch

office instead of R-4,

4

Twe main cententiens are raised by the agplicanqin

this CA, They are 1) the R-4 did not pessess any pr@p%rty and hence

hiz selecticon is irreqular,

2) Even if the R-4 helonged to the resepved cemmurity

he cannet be selected treating the pest as reserved ag no such
reservatien had been indicated ir the netificatien dty 6-6-56,
s, When we toek up this case for consideratier, the

learnec counsel for the applicent submitted that he i%

as even the first corntentien it

sufficient te set aside the selection of R«4 in this

T L L o
B 1 f_/

P

net pressing

be1f 18

Fonnection,




-3- |

-
re censicdering only the first
| |
'contentien raised by the applicant. J

jIn view of the above submisgion we a

Foa . The lesrrned ceunsel for R-4 preduced the property

as Appexurs-2 te his reply, wherein ft is stzted
' l

! " certificate enclesed

that R-4 is ip possession ané enjoyment ¢f certeain 1énded prenerty

\
value of which is of the order of R, 5,500/-. Whenbdelqup=+ioned him
meanslth_ﬂ the preperty

whether the word in "possessien and enjovment”
I

S is in the name of R-4 and he enjoyed that land on tHe bafis eof thet
. I
and that creperty was registersd in his pame earlief te the last date
r .

petified in the notificstien At .6-6-06 which is stated fo be on 1-7=%¢
f

The learred counsel for the R-4 th@ugh suipmits that he

Chrrihs
w1ll preduce/we fas]l that the MRO certificate is very clear andé frem
I

that certificate it caunet ke read that the property wa
r

it has te be held that fthe R-4 had ne-
. F
However, likerty is qiven to the X
f

fcr R=4 to file a review petition in this
jnllv:"nmﬂ. f

produce the land registered documentkef R-4 in an lapprepriate
F

Registrar's office and that was -registered en or €arlipr to 1-7-96.

7.

k. in the name

of R-4 as stated abeve, Hence,

pessessed the landed property.

learned counsel CA if he c:

e, In view of what is stated above, it;has to be held
that the selection of R-4 islirregular. ; |

G. | Hence, the selecticor of R-4 is set Lsidu.

io. Hewever, the respondents are direcéed tp £ill up the

[
post in accerdance with the rules on the hasis of the

received ip response to the netificatien dated 6+6-24.
F

Till such time a regular candicdate is j

applicatiens

11, csted, R-4

f .
should be continued as a previsicnal EDBEM of that ppst office.

172, Time for cempliance is four menths frem the date ef
' F

receipt of a copy ef this order. No cests, o
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AT T CHW AR (R.,RANGﬁRAJﬁu)

Eﬁﬁfﬁ(JUDL. MEMBER { ADMN. )
QQ,Q'%QrﬁaEeQ : The 27th_august, _1998. :
— {oictated in the Open Court) '-\¢5L25Z%” Ay
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Copy (3=

1. The Chiaf Pmstmmstef Genaral, ﬂQﬁfCircl&, Hydearablad.
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Pestmaster General, Kurnoel Region, Ruvnmal:
Suptdte @F Qgst_ﬂfﬁicms, Nandyal Postal Divis
capy te ﬂr: KeSeRageeayulu, Rdvecata, CAT.,
copy te fr. N:R:D@uaraj, SijGﬁG., CRTs; de
cepy te Mr, Y,Appala Raju, Advecate, CAT., H
copy te D.R,(A), CAT., Hyde

duplicate cepy.

ian, Nandyal,
Hyd.

yd.
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CoMPARED QY APPRIVED BY

Il THE CEMTRIL ADMINISTRATIVE TRIDUNAL
HYDERABAD JENCH HYDERA BAD

THE HCH'CLE SHRD R,RANGARAJAN : M(A)

AND _
¥
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THZ HOM'GLE SHRI 8.5.3A1 PARAESH
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CADMYTTED AWD IHTEFIM DIRZCTIDHS

IS5UED

ALLIWED

DISPNSED TF WIT DIRECTIDHS

DISMISSED
DISHISSID AS WITHDRAUN
DISMISSZD FJOR PIFaULT
. ADERED/REJECTED

NO ORDER S\ J3 COSTS - , B
Bvad SmEAD e
el Bdministiative bl
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